
(b) whether some of the countries 
have assured help; and

(c) if so, the names of those coun
tries ?

THE PRIME MINISTER, MINIS
TER OF ATOMIC ENERGY, MINIS
TER OF ELECTRONICS, MINISTER 
OF HOME AFFAIRS, MINISTER 
OF INFORMATION AND BROAD
CASTING AND MINISTER OF 
SPACE (SHRIMATI INDIRA 
GANDHI): (a) The requisite informa
tion is contained in the Annual Reports 
of the Department of Atomic Energy 
which are circulated to the Hon’ble 
Members and copies of which are avail
able m the Parliament Library.

(b) and (c). The names of countries 
with which India has current bilateral 
agreements for collaboration in the field 
of peaceful uses of atomic energy a re : 
Afghanistan, Belgium, Brazil, Canada, 
Czechoslovakia, Denmark, France, Fede
ral Republic of Germany, Hungary, 
Philippines, Romania, United Arab Re
public, U.S.A. and U.S.S.R.

Instruction to Administrative Offi
cers to keep vigilance against 

elements attempting to 
disturb Peace

1454. SHRI S. M. BANERJEE: Will 
the Minister of HOME AFFAIRS be 
pleased to state:

(a) whether the Centre has asked Ad
ministrative Officers throughout the 
country to maintain continued vigilance 
against internal and external elements 
which may attempt to disturb peace;

(b) whether the District authorities 
have also been instructed to take serious 
action on the first sign of any disturb
ance of a communal nature or of repres
sion against the weaker section of 
society; and

(c) whether the State Governments 
are working on these instructions and 
whether a copy of such instructions will 
be laid on the Table of the House ?

THE MINISTER OF STATE IN 
THE MINISTRY OF HOME AF
FAIRS AND IN THE DEPARTMENT 
OF PERSONNEL (SHRl RAM N1WAS 
MIRDHA): (a) This Ministry keep* 
cIom touch with the State Governments/ 
W o n  Territory Administrations in re
gard to matters relating to law and 
order. The State Governments and 
Union Territory Administrations are
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also cautioned, whenever the need arises, 
to remain alert and maintain vigilance 
against possible attempts to disturb 
communal peace.

(b) and (c). Attention is invited to 
the answer given to the Lok Sabha star
red question No. 1114 on 14th July 1971 
wherein it was stated that in a letter ad
dressed to the State Governments, the 
Ministry of Home Affairs explained the 
policy that should be followed regarding 
the use of force to deal with commu
nal disturbances. The essential distinc
tion between the nature and consequ
ences of communal disturbances and 
other law and order situations was em
phasised. It was pointed out that while 
dealing with ordinary law and order 
situation the sound approach is to use 
force only when recourse to it becomes 
unavoidable there should be no hesita
tion to use effective force at Che earliest 
indication of communal violence in 
order to prevent the trouble spreading.
It has been found that communal dis
turbances if not firmly put down at the 
Mart spread rapidly causing heavy loss 
of innocent life and property. All State 
Governments appreciated the fundamen
tal difierencc between situations likely 
to result in communal violence and 
others. Attention is also invited to the 
reply given to the Lok Sabha Starred 
Question No. 58 on 2nd August 1972 re
garding the policy of Government to
wards offences committed against the 
weaker sections of the society. These 
answers contain the gist of communica
tions sent to the State Government in 
this regard and it is not usual to place 
copies of such communications which 
have been the subjeot of correspondence 
with the State Governments, on the 
Table of the House.
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